IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD ‘

0A_No,762/93, Dt, of Orded:12-7-23,

B.Chandrasskhar . ‘

v .Appiicant
Vs, .

1e Secretary to the Govermmeént of India, i
Department of Space, Anthariksha Bhavan,
New B.E.L.Road, Bangalore, Karnatakes State,

2, Head Personnel & General Admlnlstratlon/
Appointing Authority/Disciplinary Rutharlty
for Group C & D Employees, Department of!
Space, SHAR Centre, Srihasrikota Range,
Nellore District - 524 124,

3. Head Personnel & General
Administration (Recruitment & Revieus).
Department of Spacse, _
fglloTe “1strici=sza 12a,° - —- - . -

sesRespondants
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Counsal for the Respondanté : Shri N.R.Dé&raj, Sr .,CGSC
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! i ‘
. |

THE HON'BLE JUSTICE SHRI U{NEELADRI RAD : ' VICE=-CHAIRMAN

*

THE HON'BLE SHRI P.T.THIRUVENGADAM : MEMBER (A)

(Ordar of_the Qive. Bench_passsd by Hon'ble

The applicant applied for the post!of light wvehiclse

been '
dt,12-2-93 that he had 7 “ffound mad;cally‘unf;t due to

"ALTERNATE OIVERGENT SQUINT WITH AMBLOPIA EX ANUPSIA“.

Then the applicant got himself examined by|Dr. Uenugupale—

chary ang ne naa given Laxuxr1uauu Ln&&%fha npp&&wuc- rrrrrrr g .
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not sufferingfrom the above defect and,fit for' the post
|
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of Light Vehicle Driver and then the applicant submitted
the said certificate to ths Respoqdents with a represen-
tation for consideraticn, When that representation was

not disposed of, the applicant filed 0.A.229/93 on ths-

file of this Bench., The sams was disposed of Qith a direc=-
tion to Respandent No.2 to consider the said répresanta-~
tion. \Uhile refa%éng to the judgment dt.7=-4=83 in
G,A.229/93ftha applicent was informed by impugnsd lettsr

dt,.28-4-93 that it is established that the applicant’'s

:

“]:g:,f_.:-\:l ‘W\ﬁ
exact raen:ﬂiﬁg of visual acuity is "Right Eye : 06/6

and Left Eys : 06/18Jand there cannot be any improvemant
with glasses or pin hole,"

24 The two contentions raised for the applicant
ir{a~ssailing the letter d§.28a4-93 of Respondent No,1
are (i) when Respondent No.2 was directed to dispose-of
the representation of ths applicant, Respondent No.1

disposad-of the same and thus there is infirmity;

cup\LULWkL& P '
(ii)aa=£ha—baaia~af reading of visual acuity was not

. L
raigsed vhen he was stated To ve wim av we -

letter dt.12-2-93.”5ri N.R.Devraj, Senior Standing counsel

for Central Govermment is also pressnt and heard,

A
3. Respondent No.2kgorking undar Respondent No.1 y
Hemca. o oA
eineeltha applicant cannot have any griesvance when an
/

authority higher than the authority who is required to consi-

der his representation had disposad;g@t.
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4, {xyﬁgi:;@p regard to § post of VUehicle Driver
some medical standards are prescribed a; miﬁimum qua-
lifications in the interaest of the paaséngeré’and
pedenstrians safety. Uhen once it is b;nught to the

notice of the Court/Tribunal that a candidate @@gﬁpnut

g satisfy the minimum medical standards then it is not .
just and proper to ignore it merely on'the ground that
M\,\‘\“" W BT Socnas
certain obgectiongkuara taken at the aarlzar test.

Aﬂ!dnn‘tnﬁaun;dﬁfgg;ﬂgg_gg}gz_it is just and

liﬁlk—i_
proper to direct Respondent Neo.1 to take steps for con~—
a&des%ng Medical Board as envisaged under para 30(a)

of Hand Book on Medical Examinatiun, souc. . _

i
of Government of India, Ministry of Family Planning,

.Department of Health. Ue maks it clesr that it is

_ _—-Inﬂﬂ.l"ﬂﬂt.q to DlaC_B ?ll
"the relevant material before the said board. The steps

WS Y we e

#om rmonatifuting the said board have to be taken within
BJ/// two weeks from the date of receipt of this oTrders v ———

~ the applicant is found Pit;then it ié needless to say

i w . c— -

| .
S~ tbn mmak :
é@" c"’b}’b-?&)«v-‘\ nf liaht

Vshicle Oriver as it is statadlﬁhat.the‘said post is

still vacant,

6. The Respondent No.1 hasto furnish a copy of the
et e — - | :

77" - %~ ~waminad the applicant

? —""H L«W‘-—F‘\\NJ‘_J e L ——_ -—;'E;- “"-—-J ""—"}
I |

P - eeeod
é&é%f S : :

t



before 12-2-93, Original Application is!ordarad

accordingly. No order as to costs.

P . 8 . MJ MAU)"‘}J\#—-“":’)

(P.T.THIRUVENGADAM)  (V.NEELADRI RAD)
Member (A) Vice-Chairman

Datsd: 12th July, 1993,
Dictated in Open Lourt,

Deputy Regi
avl/ |

The Secretary to Govt,of India, Dept. of Sbace,

s+ _%v.%." Dhawan New B.E.D.Road, Bangalore, Karnataka State.

The Head Personnel & General administration/Appointing
Authority/Disciplinary authority for Group C & D
Employees, Department of Space, SHAR Centre,

Sriharikota Range, Nellare Dist. 124,

- rltrd.Prraoroel. & General Admini strati on
SHER Centre, Sriharikota Range, Nellore Dist, 124.

One copy to Mr.v.sudhakar Reddy, Advocate)
1-7-139/406, S.R.K,Nagar, Hyderabad-48. '

One copy to Mr.N.R.Devraj, SE.CGSC.CET.Hyd.

. N |
833 bfggg Eeyidz:brary, CAT.Hyd. |
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CHECKED BY LPPROVED BY

IN THE CENTRAL ADMINISTBATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

ﬁ . L

HON'BLE MR.OUSTICE V.NEELADRI RAO
« . VICE CHEIRMAN

3
B

TD
_ : . THE HON'BLE Mk.A.B.GORTY ; MEMBER(AD),

ND
" THE HON'BLE MR.T.CHANDRASEKHALR REDLY

. MEMBER(J) -
| AND /

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A)

| Dated : \L—7-1993 /

ORBER/JUDGMENT :

Contral Administrative Tribanal
DESPATCH

@21 JuL1993
HYDERABAD BENCH.

g

Mes. /0.5 CLA. NO,

0.A.NO. '{6‘)//5,3./.

T..zlclqOQ (wap. )

Admitted and Interim directions
issue )

Allowe

Disposed of with directions

Re jeg teds Ordered

No orde:r_ as oo
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